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{2) Statcment (in English and Hindi) giving
reasons for the delay in laying the papers
mentioned at (I) above.

[Placed in Library. See Mo. LT-1454/98])

IL. A copy (in English and Hindi) of the
Ministry of Finance Notification GSR
368(E), dated June 30, 1998 publishing
Notification No. 42/98-Customs dated
30th June, 1998 issuing Amendments to
the Notifications No. 110/95-Cus. and
111/95-Cus. dated 5.6.1995 and No 28/
97-Cus. and 29/97-Cus. dated 1.4,1997,
under Section 159 of the Customs Act,
1962 alongwith an explanatory
memorandum.

[Placed in Library. See No. LT-1429/98]

I1i. A copy each (in English and Hindi) of
the following papers:—

(i) (a) Annual Report of the Securities and
Exchange Board of India, Mumbai,
for the year 1997-98, under sub-
section (3) of section 18 ef the
Securities and Exchange Board of
India Act, 1992,

(b} Review by Government on the
working of the above Board.

[Placed in Library. See No. LT-1430/98]

IV. Allahabad Bank Notification No. HO/
Legal/876 dated April 11, 1998
publishing the Corrigendum to
Notification No. 435, dated 21.11.97.

[Placed in Library. See No. LT-1447/98]

V. Consolidated Review of the working of
the Regional Rural Banks for the year
ended the 31st March, 1997.

{Placed in Library. See No. LT-1459/98]

MOTION FOR ELECTION TO THE
NATIONAL OILSEEDS AND
VEGETABLE OILS DEVELOPMENT
(NOVOD) BOARD

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SOMPAL) : Mr. Chairman, Sir, [ beg to move
the following Motion:—

"That in pursuance of clause (e) of Sub-
section (4) of Section 4 of the National
Oilseeds  and Vegetable Oils
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Development Board Act, 1983 (29 of
1983) read with chause (i) of sub-rule
(1) of Rule (4) of the National Qilseeds
and Vegeteble Oils Development Board
Rules, 1984, this House do proceed to
elect, in such manner as the Chairman
may direct, one Member from among
the Members of the House, to be a
Member of the National Oilseeds and
Vegetable Qils Development Board".

The question was put and the motion was
adopted.

PAPERS LAID ON THE TABLE—Contd.

Report and Accounts (1996-97) of the
National Fertilizers Limited,
New Delhi and related Papers

THE MINISTER OF INDUSTRY (SHRI
SIKANDER BAKHT): Sir, On behalf of
SHRI SURNT SINGH BARNALA, I lay on
the Table— :

I. A copy each {in English and Hindi) of the
following papers, under sub-section (1) of
section 612A of the Companies Act,
1956:—

(i) Twenty-third Annual Report and
Accounts of the National Fertilizers
Limited, New Delhi, for the year
1996-97, together with the Auditors'
Report on the Accéunts and the
comments of the Comptroller and
Auditor General of India thereon.

(i) Review by Governmemt gn the
working of the above Company.

II. Statement (in English and Hindi) giving
reasons for the delay in laying the papers
mentioned at (I) above. [Placed in Library.
See No. LT-1452/98]

RE. PRASAR BHARATI (BROAD-
CASTING CORPORATION OF INDIA
(AMENDMENT) BILL, 1998

THE LEADER OF THE OPPOSITION
(DR. MANMOHAN SINGH) : Mr. Chairman,
Sir, the Prasar Bharati Bill has been passed by
the Lok Sabha and this House has been duly
informed of this fact. We would like to know
from the Government as to why the Rajya
Sabha is being bypassed. We would like, at this
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late hour, to impress upon the Government that
this will not be a good precedent if they do not
bring this Bill to the Rajya Sabha and use the
occasion, after the Parliament adjourns, to bring
forward an Ordinance. That would be, in our
view, a highly improper procedure. Parliament
is sitting. Our party and all opposition parties
and groups have assured the Government of their
fullest co-operation in getting through the
Legislative Business, whatever the Legislative
Business that the Government wishes to bring
forward. We feel that this is a fit case where,
the other House having passed this Bill, the
Rajya Sabha should not be deprived of the
opportunity to express its considered opinion.

Therefore, I request, Sir, even at this late
hour, the Government should not seek a
confrontation with the Oppostion. We are for
co-operation. We have extended our hand of
co-operation. We have assured that we are
willing to sit late. We are willing to have an
extension of the House to pass the essential
Legislative Business. If, in spite of that, the
Government does not bring forward this Bill
before the Rajya Sabha, that would be a sad
act. It would be an act of confrontation. It would
be an act of Constitutional impropriety.

T i wane wot awn wAR A (st
o =|O) : gunafa ff, §F "ga g@ g 5
A P 3 Tl GEHR v W, R e
o fae, 98 39 o fom fF FR =1 90
=T I HE = W R ol awi 9F %% @
5 WFR fauy & oy FHRIA & =g & T
a1 faue aga € diste wifdarifaT € st qd
7% oft g1 o % v 3 faw, 39 FEsl 9
SR ot A g e R, @ e fae
DF AN A TRG & T ITh =1 e W
fr fram, 37 fradt ) I o R &
wyofy S, 9% fae A f9e § el safeee
Ye s $fem @ @l 9 ¥ | wEAde ey
fedTaome I frmmd s ¥ s W fao
= 2F T ¥ TEY § veS Uy w1 snfa
N ETEET ) O w9 § weo M
TR TN S A ol | 3 AR Wi W
HiAf o g AN IRFETE
# AR YR TRE R AR Ty A T
ag framn fin ag ugula =1 it AEEs
t, A R w9 fF 99 950 IawE § IR TE
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g A 79 e Tl T, T Hhfed He
Tl & " | YHER W faw wiE g o w5
wge afehn & o | 37 e WA W@ fog
At fem 1 gl Y A F e H @ E
TEafa F Wi A o 3w faw # foe
A 1 Afew 8T & Fehedt | TRT STy faesdt
IH A1E & FIA A q@ Wha & | 3w T
TH W Hol fF TR TN @ § o
WAFL T 6 TR faue § Fiys o =%
W, qEdF T ) .. (FATA) TR EE g el
7% Fram ot TE R ) .L(FHEer)

MR. CHAIRMAN: Let her complete.

et gom @O 9% Frem s Tk o
s 3R = = g, gy S (ae)

. frem AR T (foeeh) : ey, 1%
F TIHT ST S @ R? ... (HAA) T 3
W &1 ...(HAVA) T2 Hare 39 & ik ww
VA Y W 139 D AR W NS 9 W ® ¥
..(RT)

MR. CHAIRMAN: Let her complete.
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o TE BT AEd!, AN T Ao F]1 wia
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e a1 3¥R it R a8 & Few € F a0 Sw-gg
=+ oo él o 1 21 A ) e T fome tamn
a1 3R 23-24 F ot Wi g wegufa e
N & & weh faw # vow aw # writh Eeer
&1 wifE gon AR v afen TR ¥ ugufa @
foq i feam | 31| Uegufa Trew & =T SRt
o og @ & faw for w0 andl §1 98 W
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@ § YA o 9 W HHd € T s
TEa &, FifF 98 v 79 wfer G3uts
aaTgRa ¢ faa-fom & v d@faum € 9w
o AlewHS 117, 99 TS, 3 B 9 S|

It is a constitutional requircment which
neither I nor the Chairman can waive,

M gl & I wEe G Qe A v
gl o w1 T dn o 3w e T
gwar gt 1 2% T Frdl w5 91 g 78 g,
W Prri & W & @ o o 31 cafen aah
S H Tl an A s W @ B ww @
Hwd ¥, Y e TE & et

SHRI PRANAB MUKHERIJEE (West
Bengal): Just one small point, Sir.

[ entirely agree with the hon. Minister that it
requires the President's recommendation as a
substantial amount of money in the form of
shares is going to be transferred.

The only point 1 want to submit most
respectfully for the consideration of the hon.
Minister and for the information of the House
is that there are an umptcen number of
precedents when we have obtained the
President's recommendations on Finance Bills,
not in a day, but in hours. We have convcyed
the message and the recommendation of the
President to the other House so that the Bills
could be passed.

The Bill in question was passed in the Lok
Sabha on Friday. Friday was a working day. If
you want to get the Bill passed, you can obtain
the recommendation of the President on these
matters even at late hours. What happened in
regard to the Appropriation Bill? What
happened in regard to the Finance Bill where
the President’s recommendation was absolutely
necessary as per Article 1177 Within how much
time we obtained the recommendation and how
we kept the other House informed—all these
matters are within the knowledge of the hon.
Minister who is so well informed. Therefore,
my most respectful submission to the
Government is that we are prepared to sit for
one more day, we are prepared to sit for two
more days. Let the Government take time to get
the recommendation of the President and bring
this Bill. It is not your gratis or your charity.
There is no way. No Bill can be passed as per
the provisions of the Constitution without the
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concurrence of this House. If this House
disagrees with the other House, this is such a
piece of legislation that you will haveto goto a
Joint Session. Therefore, you will have to bring
it either today or tomorrow. That is the message
we and the Leader of the Opposition wanted to
convey. We are prepared 1o cooperate with the
Government. Please take your time, Give us an
indication. We are prepared to sit. Please bring
the Bill.

MR. CHAIRMAN: I would like to know
from the Members if they have to make an
additional point on the point that has been made
by Mr. Pranab Mukherjee, so that the Minister
can reply. If it is a repetition, I would make you
sit down.

DR. BIPLAB DASGUPTA (West Bengal):
Sir, T would like to make two specific points.
First of all, let the Minister give a very
categorical assurance that after the Parliament
Session is over, she will not try to get it through
an...

MR. CHAIRMAN: No, that is not the issue.

DR. BIPLAB DASGUPTA: That is the
obvious question.

DR. BIPLAB DASGUPTA: My second
point is whether the L.cader of the House would
agree to it...(Interruptions)

They had brought it through an ordinance.
It came by an ordinance. (Interruptions)

MR. CHAIRMAN: That is why I am asking
# you have anything new to say only on this
point,

DR. BIPLAB DASGUPTA: Sir, I would like
to know whether the Leader of the House will
agree to extend the House until Friday. I am sure
by tomorrow the Presidential assent would
come. We are prepared to sit. ({nterruptions)
Will he agree to it? And that there will be no
ordinance till the end of...

MR. CHAIRMAN: That point has been
made by Mr. Pranab Mukherjee. Only points in
addition to what has already been made. Don't
repeat the points.

SHRI S.R. BOMMAI (Karnataka): Sir, in
the last Busines Advisory Committee meeting,
when the Leader of the House was present, we
discussed about the business. It was also the
view of the Business Advisory Committee that
if there is any legislative business, we can extend
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the Session by ene day. It was meniioned in the
Business Advisory Commiitee meeting in the
presence of the Leades of the House. Therefore,
I would like to know from the Leader of the
House whether he is agreeable to the extension
of the session for one day so that the hon.
Minister will expedite the matter and get the
assent of the President in the meanwhile and
bring the Bill for consideration.

MR. CHAIRMAN: That point has already
been made. Don't repeat the point.

SHRI VAYALAR RAVI (Kerala): Sit, the
inference of the hon. Minister is that it is difficult
to get the sanction of the President. That is what
the hon. Minister has said. (Inferruptions)

SHRI SANGH PRIYA GAUTAM (Uttar
Pradesh): She has not said that.

SHRI VAYALAR RAVIL: That was her

inference. Sir, it is for your information. I am

quoting from Shakdher and Kaul in 1851, It
says: "For instance the Employees State
Insurance Bill, 1951 had been withdrawn in
April, 1951, but was re-introduced on the same
day after the Presidential recommendation hac,
been obtained. This is only to bring this (o yrar
attention.

MR. CHAIRMAN: You have mace your
point.

SHRI JOHN F. FERNANDES (Gea): The
hon. Minister has made a point. We are aware
of it, 8ir, the hon. Minister has »aid that the Bill
was sent for the President's assent on Friday.
She further mentioned that Monday was the only
working day, giving us wn impression that the
President is not prepased 10 work on Saturday
and Sunday. That is not the case, Sit. That is
the impression that was creaied by the hon.

MR. CHWIRMAN: No, please, Mr.
Perpandes. it is an indirect charge on the
President. She has not made. (Interruptions) No,
please. $it down. The method of interpretation
by Mx. Fernandes is wholly incorrect and wholly
coneeranable. You should not wry to interpret
th Minister, when she has not sajd so. Please
Jon't do that. Referring to the President is a very
bad thing.

o e wdw (v §e) | W, qE
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“here have been umpteen precedents.”
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Your eariier ruling was, "Pleasc cHow him
to complete.” When I am speaking, this time
aiso the same ruling should continue.

& o fug fam: w1 o B A e
e tisfinidww ¥ .. (sma).... o
w9 W SR E L (EEE).

MR. CHAIRMAN: Mr. Salim, this peint has
been made by Mr Pranab Mukherjee very weil,

SHRI MD. SALIM: How can I make my
point without completing the sentence? Please
allow me to make the point.

MR, CHAIRMAN: Please complete it.

SHRI MD. SALIM: Thank you, Sir.

Y, 3 o wER (1) 9% @ § R dfaas
% gEer R e FE sz AT
G () we W W e e w
mae % w5, T gum el afie @
=fge ) (l) vEe 98 ¥ 76 SN Tw e
ot % o v o R R iR e g R 9w
fieg g 2ad 42 ... (EUw).... 2R gEfen
g 9 {9 FE R ... (FREF).... K,
T A0 =, i Tl o =i, S U
e & st oft usefy waw R adt W g o
wEd )L (RON)... W, T SR aE
i TR TS 991 H IR 7T W@ ¥

{1 1 Transliterstion is Arabie Script
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SHRI NILOTPAL BASU (West Bengal):
Why are they not aliowing us to speak?

SHRIM. VENKAIAH NAIDU (Kamataka):
Mr. Chairraan, Sir, the ruling is very clear.

A v g fw: TR vt d
FftErar w1 (sEa).

st vieRe wehE: Y, wa wE B =i
o A H S R U FOIYE 2, I A
T SO IS WS ¥ | 3RfoT SR s T
TRz ¥ 5 15T 9 W) - S AN
ofadfea fawya 9o & You are doing a
mistake, grave mistake. 379 HAWPE €Fe
w1 3R S @ W * L (HAIN)
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SHRI GURUDAS DAS GUPTA (West
Bengal): Mr. Chairman, Sir, we wiould like to
know the Government’s reaction: We have made
our point. The Government must let us know
whether it is going to bypass Rajya Sabha or
they are taking the course of an Ordinance. We
would like to know about that from the
Government.

o w9 g e ), o ol am Rt ww R
¥ .. (omaem) VAW # oy Wi ol i
¥ vy stew = 7 ¥ L (ammm)

e frag HRR v S el v
i R ().

MR. CHAIRMAN: Please sit down.
...(Interruptions).....You have made your point,

SHRIGURUDAS DAS GUPTA: We would
like to know about it. ...(/nterruptions).....

MR. CHAIRMAN: You have made your
point. Mr. Venkaiah Naidu.
..{Interruptions)..... Mr. Venkaiah Naidu.
...{Interruptions)..... Mr. Venkaiah Naidu
please. Mr. Venkaiah Naidu.

SHRI M. VENKAIAH NAIDU: Mt
Chairman, Sir, there is no question of bypassing
Rajya Sabha because ...(Inzerruptions)....1 am
a Member. What is it you are saying? | am a
Member. Why do you dictate?
...(Interruptions).... Why do you dictate?
...(Interruptions)....,

SHRI DIPANKAR MUKHERJEE (West
Bengal): Mr. Chairman, Sir, what is the new
point he is making? ...(Interruptions).....

MR. CHAIRMAN: MR. VenkaiahNaidu,
please, please. ...(Interruptions)..... Mr.
Venkaiah Naidu. ...(Interrupfions)..... please sit
down. ...(Interruptions)..... Nothing
...(Interruptions)..... Mr. Venkaiak Naidu.
...(Interruptions).....Mr. Venkaialr Naidu.
...(Interruptions)..... Mr. Venkaiah Naidu,
please.

st dw B e g | 39 B A qw
P e Rartamsr w1
... ().
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SHRI NILOTPAL BASU: We will also see
how. .,.(Interruptions).....

SHRI M. VENKAIAH NAIDU: Mr.
Chairman,Sir, I am not giving a reply on behalf
of the Government. Fhe Government is 'quite
capable and the Minister is also quite capable
to give a résponse. Everybody knows it. The
entire country knows it, whether they agree
with me or not. ...(Interruptions).....

MR. CHAIRMAN: Let him speak.
«.{Interruptions)..... Please ...(Interruptions).....

SHRI M. YENKAIAH NAIDU: Are you
conducting the house or is it the Chairman?

MR. CHAIRMAN: He has not yet
completed his sentence. I want to know what
he wants to say.

SHRI DIPANKAR MUKHERIJEE: Is he
making any specific point?

MR. CHAIRMAN: I have heard your point.
Let me hear his point also. He has a right to
complete his point.

MR. CHAIRMAN: I have heard your point.
Let me hear his point also. He has a right to
complete his point.

SHRI M. VENKAIAH NAIDU: They are
so impatient. That is the problem.

According to rules 62 (2) and 63 of the
Rules of procedure and Conduct of Business
in the Council of States, I quote: “If the Bill is
a Bill which under the Constitution cannot be
introduced without the previous sanction or
recommendation of the President, the Member
shall ...(Jnterruptions)..... Don’t you want
rules? You want to do like what Mr. Jaipal
Reddy. did. Do you want us to bring an
Ordinance like Mr. Jaipal Reddy did earlier?
...(Interruptions)..... What is it that you are
tatking?

SHRI S.R. BOMMALI: MR. Chairman, Sir,
1 strongly-object. He is taking the name of a
person who is a Member of the other House.
...(Interruptions).....

SHRI M. VENKAIAH NAIDU: You had
brought the Prasar Bharati Bill through an:
Ordinance. You have no business and right to
criticise us. You have no right and business to
criticise this Government. You brought the
Prasar Bharati Bill through the back-door.
When that is so, what right have you to criticise
us?

[RAJYA SABHA]

of India (Amendment) 16
Bill, 1998

SHRI S.R. BOMMAL: Sir, he is taking the
name of a person who is an hon. Member of
the other House. ...(Interruptions).....

SHRI M. VENKAIAH NAIDU: If the Bill.
...(Interruptions).....

MR, CHAIRMAN: Let me hear him.
...(Interruptions). Mr. Dipankar Mukherjee,

. points have been repeated by others also in
. spite of my saying. You are not allov 'ng me to

hear him completely. He has not finished his
point.

SHRI M. VENKAIAH NAIDU: “If the Bill
is a Bill which under the Constitution cannot
be introduced without the previous sanction or
recommendation of the President, the member
shall annex to the notice such sanction or
recommendation, conveyed through a Minister
and the notice shall not be valid until this
requirement s complied with.” (/nterruptions).

MR. CHAIRMAN: Let me hear.
(Interruptions). It is for me to say if it is correct
or not, Why do you want to give a ruling on
that? Let me say that. I will give the ruling.
Why are you worried? I will give the raling.

SHRI M. VENKAIAH NAIDU: Sir, we
have been the victims of their impatience all
these days. Now, it is also said here, “The
period of notice of a motion for leave to
introduce a Bill under this rule shall be one
month unless the Chairman allows the motion
to be made at shorter notice.” We have not gone
through this process and no notice is given yet.
Then, you cannot force the Government to
introduce the Bill. My suggestion is, the rule
is very clear. I request the hon. Chairman to
make others also realise the real position, It is
the prerogative of the Government to bring a
Bill to the House as and when it consider it
necessary. ...(Interruptions).....

MR. CHAIRMAN: Let the Minister reply.

sireft gww wr: |wnafy <, S owee g
AFA g wEE 1 3oy ¥, 3t e B v
o St = F & R o T W TEe O
METEINE R aErHm dn
gt A e A3, W aron vt v o AR
6 T w1 @ WIeey s ) wafen wafRrma IR
T TR AT A B S T
=1 =t W 6 Y ff o 1 T @ @ wh st
% @Y W e ¥, 1 o e s A weg A

W GEreE w1t oI daw AfER o

*
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SHRI GURUDAS DAS GUPTA: Sir, let the
Minister assure us that there will be no
Ordinance. (Interruptions). It is an open
backdoor policy. (Interruptions).

MR. CHAIRMAN: Let her complete.
Siraelt ot e Tyl St s RRw
TS W aR-aR G F¥ W E T Q) @

[ Transilteration in Arabic Script
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# g =g, TR A, SN § O weew §
% “Those who live in glass-houses should not
throw stones at others.”

gt <, § @ wed §F O e
i g = ¥ D R et =, fm e
H) 9% 90 T W@ T, 39 {98 H1 A Fey d
Hae Tl O, Ak w3 g wwn F @
= o, wRy 39 gHa e saue e A
@ MiSATHE Fai B TH A1 L, (AN,

SHRI GURUDAS DAS GUPTA: We are
always against any Ordinance. (Interruptions)
We are against an Ordinance whoever might
have done it, whether it was the Congress party
or any other party. (/nterruptions) We had
openly lodged our protest here. (Interruptions)

st e @ gula S, O8 wwE
e . ... q€ TG F Al Tgd o ¢
oy g Afdtg o @ JaE ¢ @ =
UM WA 3R F H T L e ® A
1% ¢ & weoa fem 9 fr e iR
e ® WY W A dfeg fa snfdte =@
oIeh | 9% Fed 1 &R ¥ 3R g7 fedve &1 wliem
 f& War-tier M o FEaE-wEar 7
. (qar). .

SHRI GURUDAS DAS GUPTA: So what?
Let her commitment for democracy be tested.
(Interruptions)

et o T vfa o, A FE @ R
~(=mauA). A FE R E fx 3 anfdia < faow
o175 33 & S wem A AT S R 4
g shfaie 3 or fran 1 31 36 R & ands
T 4 ... A 3G WEHR + gAGF T3 4 W) ARy
DHT S| AR A, I L (HEAm)..

SHRI GURUDAS DAS GUPTA: So what?
(Interruptions)

MR. CHAIRMAN: Madam Minister, are
you yielding?

SHRIMATI SUSHMA SWARAI: No, Sir.
1 am not yielding.

MR. CHAIRMAN: Till the hon. Minister
yields, nobody can speak. Mr. Gurudas Das
Gupta, you will not interfere. (Interruptions)
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SHRI GURUDAS DAS GUPTA: Sir, there
is no assurance that the Government will not
bring an Ordinance. Protesting against the
policy of the Government, we are walking out.

[At this stage, some hon. Members left the
Chamber)
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SHR! S.R. BOMMAI: Sir, my name has
been mentioned. (Mnterruptions)

SHRI S. VIDUTHALAI VIRUMBI (Tamil
Nadu): Sir, we are also not satisfied with the
reply of the Minister on this issue. So, in
protest, on behalf of the DMK party, we are
walking out.

{Af this stage, some hon. Members left the
Chamber}

SHRI S.R. BOMMAL Since [ was in the
Cabinet, my name has been mentioned by the
hon. Minister | would like to say: “Yes, the
Government has the power to bring an
Ordinance. We don’t deny it. It has an inherent
power 1o do so, whenever it is worth. Let the
hon. Minister say that she wants to bring an
Ordinance about the Prasar Bharti Bill. Lzt her
say that. (Interruptions)

DR. MANMOHAN SINGH: Sir, I have
listened with great respect to what the hon.
Minister has said. [ am very sorry to say that
she does not carry conviction with us, and as a

[RATYA SABHA]

by Minister 20

mark of our protest, my paity is going to walk
out.

[At this stage, seme hon. Menbers left the
Chamber]

SHRI1 S.R. BOMMAL: Sir, we are also
walking ous in protest.

[At this stage, some hon. Members left the
Chamber]

DR. BIPLAB DASGUPTA: We arc also
walking out in protest.

[Ar this stage, some hon. Members left the
Chember]
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MR. CHAIRMAN: Now the Minister of
Home Affairs is going to make 2 statement.

STATEMENT BY MINISTER

Killing of Innocent Civilians by Militants in
Chamba District of Himachal Pradesk

THE MINISTER OF HOME AFFAIRS
(SHRI L.K. ADVANI): Mr. Chairman, Sir, a

shocking report has been reccived yesterday
from Chamba District in Himachal Pradesh.
Two tragic incidents of Killings of innocent
civilians by suspected Pakistan sponsored
militants have occurred in the early hours of
August 3, 1998.

Information has been received from the
Police of Chamba District in Himachal Pradesh
that 26 persons were killed and 8 injured in
Kalaban area under Police Station Tissa of
Chamba District. It is reported that the barbaric
act was committed by some militants in the
early hours of 3rd August at about 3.00 AM.
“The Kalaban area is adjacent to Bhadarwa area
of Doda District. J&K Police immediately
despatched the police party for th. scheme. The
DGP and SP, Chamba, proceeded to the site as
did the Chief Minister of Himachal Pradesh.

in another incident at about 1.30 A.M. on
the same night 9 persons were killed and 3
injured in village Satrindi, District Chamba.
This area also is close to Kishtwar Tehsil of



